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14:31 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-FOURTH REPORT
Shri Balasaheb Patil: 1 beg to move:

“That this House agrees with the
Eighty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th April, 1961”.

Mr. Deputy-Speaker: The question
is:

“Thay this House agrces with the
Eighty-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 26th April, 1961."

The motion was adopted.

RESOLUTION RE: BUDDHIST
CONVERTS—contd.

Mr, Depuly-Speaker: The¢ House
will now resume further discussion on
the Resolution moved by Shri D. A.
Katti on the 14th April, 196] regard-
ing Buddhist converts. Out of 2 hours
allotted for the discussion on this
Resolution, 1 hour and 15 minutes
have already been taken. Shri Shree
Narayan Das may continue his speech,

Shri B. K, Gailkwad (Nasik): Sir,
before we start the discussion on this
Resolution, may 1 request that as the
Resolution igx an important onc. the
time may kindly be extended?



14457 Resolution re:
Mr, Deputy-Speaker:
him some time at least.

Shri B. K. Gaikwad: It is not a
question of giving me time but there
are so many other hon. Members who
would like to speak.

I will give

Mr. Deputy-Speaker:
into that.

Shri Kalika Singh (Azamgarh): If
the time is extended for this Resolu-
tion, the other Resolutions may not be
reached. There are oher Resolutions
also.

I will look

Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir, the
other day I began my speech saying
that this Resolution appears to be un-
constitutional. If this Resolution is
accepted hy the House and safeguards
other than the reservation of geals
in legislatures granted and provided
to the scheduled castes are extended
to buddhist converts, that will amount
io discrimination because we havg in
India freedom of conscience and free-
dom to go to any religion. It may be
that the persons belonging to scheduled
castes may join buddhist religion, or
muslim religion, or any other religion
and if the safeguards that have been
provided in the Constitution are
granted only to those who  join
buddhist religion, then that will be
discrimination. Therefore, I say, this
Resolution, as it stands, is against the
Constitution. It discriminates bet-
ween one religion and the other. Arti-
cle 15(1) of the Constitution says that
no discrimination will be made on
grounds of religion, race, caste, sex,
place of birth or any of them. From
that point of view, this Resolution ap-
pears to be unconstitutional.

Now, Sir, I come to the definition of
‘Scheduled Castes’ as is given in the
Constitution. In Article 366, item 24,
the term ‘Scheduled Castes’ has been
defined. It hag been stated that:

“‘Scheduled Castes’ mecans such
castes, races or tribes or parts of
or groups within such castes, races
or tribes ag are deemed under
article 341 to be Scheduled Castes
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for the purposes of this Con-
stitution.”

Here, no mention has been made with
regard to persons belonging to sche-
duled castes believing in a particular
religion. Whereas, in Article 341, it is
stated:

“The President may with res-
pect to any State or Union terri-
tory and where it is a State, after
consultation with the Governor
thereof, by public notification,
specify the castes, races or tribes
or parts of or groups within
castes, races or tribes which shall
for the purposes of this Constitu-
tion be deemed to be Scheduled
Castes in relation to that State
or Union territory, as the casc mayv
be”.

Sir, so far as these provisions go, it is
not mentioned that persons belonging
io Hindu religion will comprise
scheduled castes. But, in the Order
issued by the President in accordance
with the provisions contained in arti-
(.’]f_-g 341.....

Shri B. K Gaikwad: What is that
Order?

Shri Shree Narayan Das: By Act
No. 63 of 1956 that Order has been
amended. The Order, in accordance
with Article 341 of the Constitution
was issued in 1950. In that Order,
no mention was made of religion with
regard to Scheduled Castes. But tho
Act which I just mentioned, that is,
Act No. 63 of 1956, states in paragraph
3 that:

“Notwithstanding anything con-
tained in paragraph 2 no person
who professes a religion different
from the Hindu or the Sikh re-
ligious shall be deemed to be a
member of the Scheduled Caste”

Therefore, I would like to submit,
although, this has been defined in the
Order in accordance with article 341
of the Constitution, as amended by
Act, No. 63 of 1956, the Parliament
has the right to amend that order
now.
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Article 341, clause (2) states:

“Parliament may by law include
in or exclude from the list of
Scheduled Castes specified in a
notification issued under clause
(1) any caste, race or tribe or part
of or group within any caste, race
or tribe, but save as aforesaid a
notification issued under the said
clause shall not be varied by any
subsequent notification.”

So, the claims that have been put
forward by my hon. friend who moved
this Resolution may be considered by
the House and if the House thinks it
proper, then the converts of other
religions also might be included. 1
have given notice of an amendment
saying that this matter shouldq be ex-
amined. It says that the Committee
should be appointed to go into the
question whether it is desirable to
extend the safeguards to those who
have been converted to buddhism or
to any other religion. If the Com-
mittee thinks it desirable and the
Parliament also thinks it desirable,
after the report is submitted by the
Committe:, that may be considered
and the Order may be amended in
that respect. Therc is no  doubt
about it, that by only changing a re-
ligion, the social and economic  con-
dition of any person  will improve.
Those persons who have joined bud-
dhism may join Muslim religion or
any other religion, but their social
and economic conditions will not im-
prove automatically. Merely because
they have changed the religion, they
should not be debarred from the ecn-
joyment of the special safeguards in
regard to the economic and a social
matters that have been provided. They
should not be debarred from enjoying
those rights. In my opinion, this
Resolution appears to be unconstitu-
tional and I would like to suggest that
the House, if it so desires, may appoint
a Committee to go into the matter and
after the Committee submits the re-
port the report may be considered by
the House and the safeguards that
have heen provided in the Constitu-
matters may be given to others also.
matters may be given to others also,

Shri Kalika Singh: What is  your
view?

Shri Shree Narayan Das: So far as
my view is concerned, 1 think, the
safeguards thay have been provided
in the Constitution to persons who
belong to backward ciasses may also
be given to these people. Unless the
Constitution is amended, or unless that
Order is amended, the persons who
have joined buddhism may not have
the right to enjoy those privileges
which have been granted to the back-
ward classes. I do not think at the
time when this Constitution was fram-
ed, the censtitution-makers had in
mind only such persons as belonged
to Hindu religion. I think they did
not mention this matter specifically in
the Constitution, when the Constitu-
tion was framed. Because no other
religion in India has got caste system,
so this constitutional provision is only
relating to those who belong to the
Hindu religion. But no mention has
been made in the Constitution, and
therefore, by a special Act it had to
be made clear that those safeguards
which are applicable to the Scheduled
Castes should also apply only to those
who belong to the Hindu religion or,
to some extent, to the Sikh religion
also. 1 have not read the order but I
think there is mention that it may
apply to those who belong to the
Sikh religion.

Shri P. 8. Daulta (Jhajjar): It was
as a result of the agitation. They
fought for it and got it.

Shri Shree Narayan Das: But mcen-
tion has been made that some mem-
bers belonging to the Sikh religion
may also enjoy the safeguards provid-
ed in the Constitution for the Sche-
duled Castes. From this it is clear
that Parliament has the right.....

Mr, Deputy-Speaker: The hon. Mem-
ber has some misunderstanding. So
far as Scheduleq Castes are concerned,
they were included in the very first
order by the President. Mazhabis,
Ramdasis, Sikligars and Kabirpanthis,
they were included in the first order.
When Parliament amended it by
law, then all Scheduled Castes,
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[Mr. Deputy-Speaker]
whether belonging to the Sikh or
Hindu religion, they were described
as Scheduleq Castes.

Shri Shree Narayan Das: But in the
1950 order there was. no mention of
any religion.

Mr, Depuiy-Speaker: In the order
there was a mention of Hindu religion
and four castes of Sikhs had been
included.

Shri Shree Narayan Das: Anyway,
what I was referring to was this. If
what is provided for the Scheduled
Castes may apply to the Sikh religion,
thev must also apply to those who
join Buddhism or any other religion.
Therefore, 1 have given notice of my
amendment. I would suggest that the
desirability of such advantages going
to those people who just leave the
Hindu religion and join other re-
ligion should also be considered. I
think my hon. friend will be agrecable
to this examination. Otherwise, the
Resolution, as it stands at present,
discriminates between  one religion
and another and, therefore, will not
stand.

Shri B, K. Gaikwad: I rise 1o sup-
port the Resolution moved by my hon.
friend, Shri D. A. Katti, during the
last fortnight, on the 14th April, 1961.
on the auspicious day of the birthday
of Dr, Babasaheb Ambadkar, our re-
vered leader. The Resolution reads
as follows:

“This House is of opinion that
all the Constitution safeguards cx-
cept those relating to the reserva-
tion of svats in the  legislatures,
granted and provided to the
Scheduled Castes, be extended to
the Buddhist converts from the
Scheduled Castes.”

Many people in this House, as well
as oulside the House, seem tp have
some misunderstandings in this mat-
ter. Just now, my hon. friend said
ihat we people are demanding that
the Buddhist converts should be  in-
cluded among the Scheduled Castes.
Generally speaking, that is not our
demand. We are ashamed to  call
ourselves as Scheduled Castes. We
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do not want tp be included, under
any circumstances, in the Scheduled
Castes. That is what we say. Then
what is our demand? Our demand is
that whenever concessions are given
to the Scheduled Caste people, the
same concessions should be extended
to the Buddhist who have been con-
verted from the Scheduled Castes.

Shri Balmiki: On what ground?

Shri B. K. Gaikwad: Why do we
demand so? A question was put by
my hon. friend, Shil Balmiki “Why''?
He is perfectiy right in asking this
question, and that is why I say that
we demand these concessions because
it has some history behind it. We
must look into the history and try to
know why these concessiong were
given to the Scheduled Castes and
Scheduled Tribes. These concessions
were given to the Scheduled Castes,
Scheduled Tribes and weaker sections
of the people because they were most
down-trodden and backward edu-
cationally, economically socially and
in every other respect.

An Hon. Member: Stigma of un-
touchability.

Shri B, K. Gaikwad: Yes, ] am com-
ing to that. Do not be hasty. I may
say that was the position. You will
find that the Scheduled Caste people,
who are now considered ag untouch-
ables arc the inhabitants of this
country.

Pandit K. C, Sharma (Hapur): As
everybody eisc.

Shri B. K. Gaikwad: In the history
of India, they are called as Anaryas.
In the history they are called Anaryas.
Because, the Aryans invaded and oc-
cupied this country and those who
were not Aryans were called Anaryas.
The Arvans made the Anarvas their
slaves. Some of the Anaryas escaped
to the jungles or hilly areas. They
are called Scheduled Tribes. Now, the
Scheduled Castes and  Scheduled
Tribes are backward in all respects.
Moreover, we find that the Scheduled
Castes are treated ag untouchables.
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So, these concessions, these safe-
guards and facilities, were provided
to them in order to bring them to the
level of the other people living in our
country.

Now the question before us is whe-
ther after conversion those people who
have embraced Buddhism are entitled
to demand these concessions. You
will find that not thoysands but lakhs
and lakhs of people have embraced
Buddhism in the villages and cities.
But they are treated even today as
even untouchables by the caste
Hindus. My hon. friend, Shri Balmiki,
was telling me that these concessions
were based on untouchability, this
stigma of untouchability is being ob-
served even after conversion and,
therefore, they have every right to de-
mand the concessions.

Shri Balmiki: I have not said that.

Shri B. K. Gaikwad: You will find
that people who have been converted
to Buddhism and who live in villages,
even {ocay they are treated as un-
touchables. They are not allowed to
draw water from the wells. They are
getting the same treatment that they
were getting in the past. Even today
that is the position.

We must, of course, see why these
concessions were given. For giving
these concessions there were so many
tests—whether they are treated as
untouchables, whether they are really
as educationally backward, whether
they are economically poor whether
they are socially down-trodden. Now,
it you apply these tests for giving
these concessions, you will find that
there is no improvement at all, as far
as the Buddhist converts are concern-
ed. They are treated as untouchables;
economically they are worse, very
poor; educationally they are very
backward; socially, even today you
wil] find that they are down-trodden.
So, these are the criteria which are
applied for giving these concessions,
not that that they are Hindus. So, I
say that they should be given these

concessions. In the Constitution, there
is no mention about it. But, then,
after passing some resolutions by the
President of India, some changes were
made. My hon, friend, Shri D. A.
Katti, has also moved a resolution
with a view to make some changes.
Why do we say that we are not proud,
we do not wish to call ourselves
Scheduled Castes? Scheduled Castes
means untouchables; that is why.

Shri Kalika Singh: That is not the
meaning.

Pandit K. C. Sharma: There is no
untouchability now.

Shri B. K. Gaikwad: On paper. Ac-
cording to the Constitution untouch-
ability has been removed; there is no
doubt about that. But if my hon.
friends say that there is no untouch-
ability I think that they must have
come from some foreign countries.

Pandit K, C, Sharma: It can be en-
forced through due process of the
law,

Shri B. K. Gaikwad: By passing
laws alone these things cannot be
solved. My hon. friend must under-
stand this. The laws must be im-
plemented.

Pandit K. C. Sharma: You go to a
court of law.

Shri B. K. Galkwad: So we say
that these concessions should be ex-
tended to the Scheduled Caste people
as they are suffering from the same
stigma, the same difficulties from
which they were suffering before.

I wag just now saying that we are
not proud of calling ourselves Sche-
duled Castes, because Scheduled Castes
means untouchables. My hon. friend
says that there is no untouchablility.
But there is untouchability. What
does he mean by Scheduled Caste.
Scheduled Caste means untouchables.
My hon. friend who preceded me
said that among Hindus there is this
caste gystem. If that is so, this caste
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system observes untouchability. It
means that those who are untouch-
ables are called Scheduled Castes.

We have been continuously fight-
ing against this untouchability. In
Maharashtra in 1927 a satyagraha was
organised by Babasaheb Ambedkar for
the so-called untouchables being al-
lowed to take water from a  public
tank. Similarly in Nasik in 1930 there
was a temple-entry satyagraha. We
have also suffered a lot, as my hon.
friends from the Congress have suffer-
ed in the cause of Swaraj. We have
been continuously agitating for the
removal of untouchabilily; we have
Jaunched several movements, Only
for the sake of subsistence we do not
wish to call ourselves untouchables.
We arc not proud of it. So, we should
not be called untouchables and there-
fore, we do not wish to call oursclves
Scheduled Castes, then what is  the
complaint.

Some of my hon. friends suggoested
that we should be called backward
classes and whatever concessions are
extiendeq to the backward classes
should be extended to us. Let my
hon. friends first understand what con-
cessions are extended to the backward
classes. A girl from a Scheduled class
attending a college is eligible to get a
scholarship only if she obtains 55 per
cent. of the marks in the annual ex
amination. A boy of that communivy
@ olighble to get a scholarship only
if he gets 80 per cent. marks in the
annua] examination. If you take into
consideration the backwardness of the
Bcheduled Caste people you will find
that hardly one or two per cent. of
them can obtain these scholarships.
We want to improve the economic,
educational and social status of these
people. Our demand is that they must
be give all these educational, social
and economic facilities which are
given to the Scheduled caste people.

Shri C. K. Naly (Outer Delhi): Will
he make it applicable to Christian con-
verts from the Scheduled Castes also?
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Shri B. K Gaikwad: My hon. friend
says that whatever facilities we are
demanding, must be given to others
also, say Muslims, Christians and other
backward class people, 1 have no
objection to that, provided they are
treated as untouchables. If a man has
embraced Islam and if he is treated
as an untouchable, I think he is en-
titled to get that concession.

Shri Narayanankutty Menon (Muk-
andpuram): Is the hon. Member's con-
tention that they should be treated as
untouchables for ever so that these
concessions may be given to them?

Shri B. K, Gaikwad: That js one of
the criteria for these concessions. If a
man from the Christian community is
treated as an untouchable and if he is
educationally backward, he is entitled
to get these concessions. I have ab-
solulely no objection to it. That was
one of the criteria, as far as my in-
formation goes, for enjoying the bene-
fit of these concessions. We know
what relations the framer of the Con-
stitulion, the late Babasaheb Ambed-
kar, had, with the Hindus. He was
not proud of calling himself a Hindu
and, therefore, you will find that un-
touchability was the criterion put by
the framer of the Constitution.

An Hon. Member: Say framers—
there were many othere also.

Shri B. K. Gaikwad: Speaking on
this Resolution on the 14th April my
hon. friend Mr. Ghosh was saying that
it is the creed of the Congress to make
a casteless society. I fail to under-
stand what he means by the Congress
making a casteless society. In the
Congress, Hindus are in majority.
Hinduism means nothing else but
caste. He quoted the instance of the
late Dr, Rabindranath Tagore—not of
any Member of this House, or  the
Prime Minister—that he did not ob-
serve caste. If you go and ask any-
body he says: my caste is so and so.
Mr, Ghosh said that the late Dr.
Rabindranath Tagore .did not observe
any caste or untouchabiloty. But, un-
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fortunately, those who are observing
the caste system are the rulers today
and they come forward and say that
they want to form a casteless society.

Pandit K, C. Sharma rose—

Shri B. K. Gaikwad: As long as [
am on my legs, my hon. friends will
not disturb me.

Pandit K. C. Sharma: There is pro-
vision in the Constitution to  that
effect.

Shri B. K. Gaikwad: As far as
Hindus are concerned, they cannot
claim that they are going to make a
casteless society. Others can, claim.
But the Hindus cannot do it.

My hon. friend was saying that it is
the policy of Government ip do all
ithese things. But what the Govern-
ment is doing for the uplift of the
down-trodden people? No doubi, once
in a year the Report of the Commis-
sioner for Scheduleq Castes and
Schedu'ad Tribes comes up for con-
sideration before this House when
Hon’able Members express their views.

So far as this Resolution is con-
cerned, it was pointed out that there
are certain constitutional difficulties.
But it must be realised that the con-
constitution is for the people; the peo-
ple are not for the Constitution. If
people suffer, then an amendment of
the Constitution is essential. You
cannot say that there is no provision
in the Constitution and so it cannot
be done. Now, article 46 of the Con-
stitution clearly lays down that these
concessions and safeguards would be
given to the weaker section of the
people of the country and particularly
to the Scheduled Castes and Scheduled
Tribes. As far as I can understand,
this provision is mainly meant for the
Scheduled Castes and Scheduled
Tribes and backward classes.

It may well be asked why we have
embraced Buddhism. As I told the
House just now, we were fed up with
untouchability and caste system. So
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Baba Saheb Ambedkar in the year
1935.. ..

Mr, Deputy-Speaker: For the sake
of this resolution, that would perhaps,
not be relevant—why Buddhism was
embraced.

Shri B. K. Gaikwad: Those who have
embraced Buddhism should be given
these concessions, that is the Resolu-
tion.

15 hrs.

Mr. Deputy-Speaker: That is all
right. But as to why they got them-
selves converted, that is not relevant.

An Hon, Member: Then Buddhism
is a sect of Hinduism,

Shri B. K. Gaikwad: I do not want
to criticise my Hindu brethren. This
is nol the platform for that. What I
want to emphasise is that people have.
embraced Buddhism in order that their
social, religious and other conditions
should be improved. That is why they
have embraced it,

Five lakhs of our people embraced
Buddhism at Nagpur. There is one
village near Nagpur. They were hav-
ing illicit liquor there. As soon as this
resolution was introduced they stop-
ped that. Many of my friands who
were drinking have stopped drinking,
and whatever bad habits they had
they have given them up.

Our friends criticise us and  say
“You have not followed Buddhism.
You do not understand Buddhism".
We do admit it. They say that we
are not acting according to the teach-
ings of the Buddha. But this much I
can assure my hon, friends, that we
are trying to do so, we are trying to
become perfect human beings, and
that is our aim.

Mr Deputy-Speaker: The han;
Member’s time is up.

Shri B. K. Galkwad: The question
is very important. That is why I re-
quested you to extend the time-limit.
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Mr. Deputy-Speaker: He has taken
fitteen minutes. He wanted others to
participate in the discussion. There

are so many others desirous of speak-
ing.

Shri B. K. Gaikwad: Very well
Then I conclude with this.

Mr, Deputy-Speaker: The difficulty
is  that there are only forty-five
minutes and there are half a dozen
Members.

An Hon. Member: Five minutes
each.

Shri Narayanankutty Menon: From
our side no one has spoken so far.

Mr. Depuiy-Speaker: In that case
Shri Ramam shall have to be content
without his resolution being taken up.

Shri T. B. Vittal Rao (Khammam):
He can just move it

Mr. Deputy-Speaker: How can that
be possible? It will not be possible,
if T allow al] these Members, because
there is a demand from every side.

Shri P. S. Daulta: Five minutes
each,

Shri Kalika Singh: I hope, Sir, that
I will be able tg move the second re-
solution, 4nd that it would be reached.

Mr. Deputy-Speaker: That would be
reached, of course. But that would
not be concluded, and the Mover of
the third resolution might suffer.

Y Wo Tao Yway : sva fecdh-
IHT qEH, AT Y qAGA 7 A«
1 & & 37 frarardz 7w g, Afew
IfF JEaTE ® T AT WL HIEW
®Y WA FT AAAL FHATAT G WAV
£q ford & A %) qaTeE € gy
FIATE | TH qEAOT w7 woaw v fw
s 7 St afger T W @ §
N e Y & 57 geme § @ owd
21 W gy w7 oqaww ag € fE oo
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F AT AETATFELHA 1 agfeaa qggae
ey & folt g0 § A€ wEw wEw
¥ JARE § @eH A g AT | qg A
Mg adfagadld sasfog &
7 ot 7 § 5 & g9 vema &) avde
FLar g, =9 (wa f syowar fesior=
ATz AT A aa gt @Y E F mEmar
g fr fesiret & azrf g7 g
TAF GFfez $F F A9 AT g
wifaq | 77 @1q O FHw § 7@ WA
ff ot T wmardy § ux mravEd
yrav Fg fF zw Siggwe wweEd T
Ty W& F, grav gAAr  Av Ad)
ATEA, EH IT AA A gAY A A7,
afen w8 sawew fag o | saw faa
T F fAg qgefy o ag &
Fred a1 Rt 7 gAE Freza Y ez §
wEHY &1 wrAr wfgd | W ag fAer
T Ag AT a1 IAST  FAAHA AT
we AgagfegRarar Mg |

T o a7 & fF Rl A% o
foeges # fefe 1 amqF @
§ GARAT AGYE FAT § AfHT a8 FAT
o ¢ 5 ag faer s &Y faar 9%
7 gArE 7€ ¢ | FE &Y gEwTe ;A
aFarfasr foar mr & 1 & gw dW
# 7 oaff g W WA & AmfA
&4 & A1 oz wg7 § fF g @
T FT w1 A7 A & | ¥ AT
ANz & | T F v qfAT F 39
Mea 9wy & W F fF g
gga WE7 A WA feqa——feagad
s sfemr- foar @, wal & aw
¥ wresferg 7 FrE T wr W@ 2
W o Y Zrvw # e g AT
# wEer ¥ T A & A o
wa A X | @R -
U A AT A AT THATAA T
for 9 ST dwrd §, T WO dwad
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g T IR swdww gwfwg  frar
a1 f§ § d%at § | qEE woEa A
HE ar AL & 1 WA W AY HIAT
AHEY qAE FA & a1 HT 9 AT
W FEEELTE I TS B
i Aag A rawar g fs
AR AT TEZ A CRERS A
® q9g § TET  UEE FT @1 F |
g aFar & f sifrezge & F7 e
FT T9E q TAT WIGW AT &1 | AV A
W frategea &1 @3 FTT §
fe i Wt frgges Fme a1 frgges
TITA [ £ g T 1L AAES AGQA
7 7 g7 AW FAGTH AT 6 IAR
T feg e g 39 faar <30

5 g 4120 q7 HAAT H O 2
g1 AT g #ifE 7Y g qaw fz=y
gy AT

My hon, friend was pleased to state
—perhaps he does not follow Hindi and
that is why I am saying a few words—
that they converted themselves from
Hinduism to Buddhism because they
wanted to go to a casteless sociely.
That is too much. With due respect to
the hon, Member's knowledge, I
would say that he does not under-
stand the impact of the cast system
in Indian sociology. The very fact
that even after being converted {o
Buddhism they demand concessions
means that merely changing of reli-
gion does not change the caste system,
Buddhists claim that it won't be
there, When Islam came to India it
did not acknowledge the caste system.
I know that thirty years ago a Jat
Mussalman did not give his daughter
to a non-Jat Muslim, Now a new force
came in Punjab. That ig another thing.
A new religion came that was a pro-
gressive movement: Sikhism came
there. It was a progressive force It
claimeq that it would not have any
caste, And 1 know there was an egi-
tation among Sikhs that Scheduled
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Caste Sikhs should be given the same
concessions as the Hindu Scheduled
Castes have got, The very fact that
in spite of converting themselves to-
Sikhism, they want this shows that it
is of no use. A Jat Sikh remains a
Jat Sikh and a Chura remains a
Mazhabi Sikh. So a Budha Chura will
remain a Budh Chura and a Budh
Khatrj will remain a Budh Khatri.

An Hon. Member: Then what is the
use of the change of religion?

Shri P. S. Daulta: Absolutely no use.
And Buddhism is something which my
friend does not mean, perhaps,

Ch. Ranbir Singh (Rohtak) It is not
any disqualification?

Shri P S. Daulta: No. My submis-
sion is that Scheduled Castes who are
Hindus should enjoy these concessions
in spite of their changing their re-
ligion. If the Hindu majority cannot
do it, if my party and this Govern-
ment cannot do it, it cannot claim to
fight communalism.

An Hon. Member:
party do?

What can the

Shri P. S. Daulta: If this Govern-
ment does not do even this much, the
Congress Party cannot say that they
are fighting communalism. If a
Chamar goes into a mandir he enjoys
all the concessions; but if he goes to
a mosque to pray he is refused those
very concessions. This cannot be the
Government’s intention when it says
that it wants to fight communalism.

So 1 say that this resolution should
be accepted, as amended by my hon.
triend, that all Scheduled Castes, what-
ever religion they might have gone to,
should enjoy this concession.

Mr. Deputy-Speaker: Prof. Sharma.

Pandit K C, Sharma: Mr. Deputy-
Speaker.. ..

Mr. Deputy-Speaker: 1 had actually
walled Shri D. C. Sharma.
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Pandit K, C. Sharma: Since I have
commenced, let me speak for five
minutes, Sir.

Mr. Deputy-Speaker: Very well.

Pandit K. C. Sharma: Caste is a
phenomenon of a decaying culture. It
must end, and it is ending. There is
therefore no use talking much about it.
It is dying, it is almost dead.

So far as this is concerned, I would
point out to the House that it was in
1812 that Compte said that the sinister
vested interests of high classes must
of necessity be abolished, Having ab-
olished the sinister interests of the
high privileged classes, new vested
interests need not be created, And I
submit that this is & modern worid,
a world of the common man, with
common rights. All have claim to
first-class citizenship. This first-class
citizenship is in contrast to the sub-
citizenship of the Roman Empire and
the civilisation that arose in fhe wake
of the Roman Empire. Now the
Roman Empire and those great civilis-
ationg are dead and gone. This is the
world of the common man, with com-
mon rights, whether he is a Scheduled
Caste or a Brahman or anybody. And
I beg to inform my friend behind mec
that in the Congress constitution there
is a class that “you do not believe in
caste”. I do not believe in casle, and
no Congressman believes in  caste.
Caste is dead and gone. It i1s ooing
given a new life for claiming new
rights by my hon, friend who wants
to claim new rights. We want to
finish it, and we have finished it, but
my hon. friend wants to give it a new
life again for claiming new privileges.

I beg to submit that this provision
in the Constitution providing privile-
ges for the Scheduled Castes is a con-
stitutional nuisance, and no law per-
haps gives a prescriptive right to a
nuisance as such. Therefore, it should
not be prolonged any longer in any
shape whatsoever. It must be done
away with as soon as possible.

I beg to submit that even President
Loncoln gave equal rights to the
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Negroes, and provided that no race, no
class, and no distinction of any sort
excepting academic distinction should
be looked into for appointments to
public services or for any State
rights. What Lincoln dig not do and
did not think it proper to do has been
done by us; he did not think it pro-
per to provide special facilities for the
Negroes. But our Constitution-makers
for some reason or the other have pro-
vided these things. I do not hold that
that was any valid reason, but I do
claim that these provisions have done
a lot of harm to the body-politic and
have demoralised the administration, A
nation-State demands the best of the
citizenship; any other provision is
against the interests of the common
man, commeon man including by hon.
friends of the Scheduled Castes, and
it does harm to them as it does harm
to any other section.

Shri B. K. Gaikwad: You want to

‘keep us backward?

Pandit K. C. Sharma: 1 do not want
to keep anybody backward. But the
way o come forward is the way of
striving hard and not being pulled on
by a rope round one’s waist. Such
4 phenomenon has never existed, and
it will not help anybody.

Shri Narayanankutty Menon: We
are a little surprised at the quantum
of emotion in the speech of my hon.
friend Pandit K. C. Sharma, because,
I think that either deliberately or for
a purpose, he was missing the point
involved in this resolution.

If we analyse the basis on which
these safeguards were given to the
Scheduled Castes when the Constitu-
tion was enacted, we can very easily
find that these safeguards were never
intended for a special sect of people
based upon religion alone. The con-
siderations on which these safeguards
were given were entirely other than
the consideration of the religion to
which these people belonged. The
debate in the Constituent Assembly
would indicate the principles under-
lying these safeguards, and would
make it clear that the right of reser-
vation of seats in the legislatures as
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aiso concessions both in the matter of
educalion as also in the matter of
empioyment were given to the Sche-
duled Castes not because they beiong-
ed to the Hindu religion, not because
they embraced Hinduism, but because,
as a class, historically, they were
culturally and otherwise backward.
Recognising that principle that a
backward set of people in an inde-
pendent country should be given a
special weightage in order that they
may develop culturally and economi-
caliy along with the other sections of
the people, the Constitution-makers
gave these cconomic and political
advantages to these people when they
enacted the Constitution. Therefore,
to say in a seccular State that
these financial, economic and political
advaniages were given to them just
because they belonged to Hinduism,
and that once they went out of Hindu-
ism and embraced any other religion,
all this cultural backwardness, econo-
mic backwardness ete. which had a
historical tradition and a historical
background all of a sudden disappear-
ed, s not a logical answer for all
these things. Therefore, the House
should look into the principles on
which the Constituent Assembly gave
them these safeguards, and then only,
we shall be able to arrive at a
reasonable conclusion as to the con-
stinuance of these economic and
political rights,

My hon. friend when he supported
the resolution, I am sorry to say, was
arguing actually against the spirit of
the resoluticn. He said while sup-
porting this resolution that with the
obvious exception of the reservation
of seats in the legislatures, these con-
cessions were given to the Scheduled
Castes, not because they were treated
as backward but because of the ques-
tion of untouchability. If I heard him
correctly, he said that if the Schedul-
ed Castes who were Hindus got them-
selves converted to religions other
than Buddhism, such as Islam and
Christianity etc. then, only as long
as untouchability was practised, they
were entitleq to get this reservation,
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which position he said he was pre-
pared to accept. But he did not make
out a logical case. The whole logic
of the case lies in the fact that the
principle on which the Constituent
Assembly accepted these reservations
and safeguards in respect of poiitical
and economic rights, was that these
Scheduled Castes in general, tc what-
ever religion they might belong, were
culturally, politically and éconcmical-
ly backward, and, therefore, they
gave them increased weightage, so
that they also could come up to the
cultural and economic level of the
other sections of the peoble.

Therefore we fail 1o understand
Government's attitude, in this secular
sociely of ours, that only when they
remain in Hinduism, they will be
able to get these privileges; in my

opinion, that is not a rcasonabhle
answer,

These historical reasons, in a coun-
iry like this especially, where the
history and the cultural background
of this State began long long 3go, have
to be borne in mind. These political
and economic disadvantages of the
people started right from the days of
the Bhagavad Gita to which we trace
our cultural heritage. Ever since
Vyasa said ‘Chaaturvarnyam mayaa
srushtam’, this kind of scheme began,
and society itself was divided into
four classes; and many of the classes
were shunted back to backwardness.
These historical reasong  were recog-
nised by the Constituent Assembly,
Wwhen they gave these safeguards; v,
it was a thing based not upon religion
but upon the caste and the cultural
backwardness alone,

In conclusion, I should like to point
out one particular fact which con-
cerns my State. And after putting
that case before the House, I shall
conclude. This concerns quite a large
section of the people in my State. A
number of people who belonged to
the Scheduled Castes converted them-
selves to Christianity. About four
or five years before, this very same
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question was taken up by the Kerala
Government with the Central Govern-
ment, on the very same principle. It
18 unjust and unreasonable to deny to
these people who have got themselves
converted to Christianity, the same
advantages which their own brethren
who are Scheduled Castes and who
remain in Hinduism are getting. That
is not logical at all,

Therefore, 1 would make an appeal
to the hon., Minister to consider this
matter. It is never possib'e for this
House to agree that concessions to a
backward people could be given
based upon their religion. That sort
of thing shall never be allowed.
Therefore, I submit that these conces-
sions should be allowed to all sections
of the people who have been recog-
nised as backward and as Scheduled
Castes, to whatever religion they may
belong. Otherwise, certainly, the
Fundamental Right guaranteeq to the
people, namely freedom of worship
and religion will alsg be jeopardised
by discrimination in the giving of
grants and concessions to a section of
the people, based on religion alone,

Mr. Deputy-Speaker: Now, Shri
Naushir Bharucha,

Shri Sadhan Gupta: May I make a
submission?

Mr. Deputy-Speaker: No hon. Mem-
bers should now try to catch my eye
for the first time, because I do not
have time to give to them, Now, Shri
Naushir Bharucha.

Shri Naushir Bharucha (East Khan-
desh): I desired to invite the atten-
tion of the House to a case which was
decided by the Supreme Court and
which has been reportel in A.LR.
1934, Supreme Court, 236. The basic
facts in that case were that a person
of the Mahar community or Mahar
caste embraced Mahanubhava Panth,
and then he stood for a reserved seat.
The scrutinising officer rejected his
nomination paper, snd the matter
came up before the Supreme Court.
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The Supreme Court basically follow-
ed certain very sound commonsense
principles. 1 shall quote only a
couple of paragraphs from their judg-
ment, which will be applicable here,
though the facts of the case may not
be on all fours.

They said thal: this case would be
governed by a similar case, namely
Charlotte Abhraham v. Francis Abra-
ham, and referring to that case where
the man had converted himself to
Christianity, they said:

“The profession of Christianity
releases the convert from the
trammels of the Hindu law, but
it does not of necessity involve
any change of the rights or rela-
tions of the convert in matters
with which Christianity has no
concern, such as his rights and
interests in, and his powers over,
property.”,

Then arguing the case further, of
making it applicable, Their Lordships
of the Supreme Court came to this
conclusion:

“On this evidence, and after
considering the historical material
placed before us, we conclude that
conversion to this sect imports
little beyond an intellectual ac-
ceptance of certain ideological
tenets and does not alter the con-
vert’s caste status at any rate
so far as the householder section
of the Panth is concerned”.

May I point out that the basic fact
underlying the present Resolution is
also the same, namely, the acceptance
of a different religion, does not mate-
rially alter the circumstances in
which the convert found himself prior
to conversion? If it be accepted as a
fact that the Constitution did provide
some weightage or some special fav-
oured treatment for the benefit of the
scheduled castes, was it based merely
on the fact that they belonged to the
Hindu religion?
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An Hon, Member: No.

Shri Naushir Bharucha: It is obvious
that it could not be so.

Therefore, all that Shri D, A.
Katti's Resolution asks for is this.
‘We enjoyed these privileges at one
time, though we enjoyed them with
a stigma that we were untouchable.
Today we have converted ourselves
as Buddhists in order to shed that
stigma. Then in that case, the Con-
stitution should not be so interpreted
as to deprive us of those privileges,
the basic intentions of the framers of
the Constitution being that these pri-
vileges were given to us because we
were  economically backward and
socially looked down upon and op-
pressed”.

My submission is that unless we
accept the basic principle underlying
this Resolution of Shri D. A. Katti's,
all our professions that untouchability
is removed or thal we are exerting for
the removal of untouchability will
not be of any avail. I appeal to this
House to consider broadly this fact.
If we really mean to uplift the sche-
duled castes from their stagnating
cconomic position angd their social
stigma, then the mere fact that they
have been driven, much against their
will, to renounce the Hindu fold
should not be made an excuse for
depriving them of the privileges which
very wisely the Constitution bestow-
ed upon them. I do hope the House
will consider this Resolution sympas=
thetically.

Mr. Deputy-Speaker: Shri D. C.
Sharma.

Shri Sadhan Gupta (Calcutta—
East): May I just make a submission?

Mr. Depuly-Speaker: I have no time
now. I have called Shri D. C. Sharma.

Shri D. C. Sharma: (Gurdaspur): 1
have listened to two very moving
speeches on this Resolution one by
Shri D. A. Katti and the other by
Shri B. K. Gaikwad, and I must admit
that those speeches have swept some
of us off our feet. They have given

a very graphic picture of the disabi-
lities from which the so-called un-
touchables have been suffering in my
country. Any one who listens to
these speeches and considers them on
their merits would be convinced of
the justice of their cause. But ] have
three difficulties in accepting the
spirit of the Resolution moved by my
hon, friend, Shri D, A. Katti.

My first difficulty is this. We have
recognised untouchability and we have
also made provision for the removal
of untouchability in every way. We
have made the practise of untouch-
ability a penal offence. I ask mysgelf
these questions: Does Buddhism re-
cognise untouchability? Does Islam
recognise untouchability? Does Chris-
tianity recognise untouchability in the
sense that Hindus recognise it? The
answer to al] these questions is that
they do not. Then have I a right as a
Member of the Lok Sabha to saddle
Islam or Buddhism or Christianity
with something which is not inherent
in them? Have I a right to burden
them with this kind of social classi-
fication or religious sub-division which
does not exist in their religion?
Therefore, we cannot import some-
thing which is not desirable into a
religion which does not recognise it.
Therefore, if I were a Buddhist, Mus-
lim or Christian, I would oppose this
Resolution because 1 would say that
we do not recognise it in that sense.
Hence the evil of Hinduism should
not be transferred to us also and we
should not be cast in the same image
in which Hinduism is cast,

My second point ig this. When I
look at the demographic picture of
India, I find that economically we
have already divided our population
into threc classes. There are the so-
called untouchables, the Harijans.
There are the backward classes and
then there are others. So far as the
scheduled caste people are concerned
and a'so the scheduled tribes are con-
cerned, we have given them two
types of concessions. We have given
them concessions which are political;
we have given them concessiong which
are economie, social and of other
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types. So far as the backward
classeg are concerned, you know that
it was said about one State that 85
per cent of the people in that State
were described to be backward, We
have given the backward classeg peo-
ple also some economic consessions.
We may not give them as many con-
cessions as we have given to the un-
touchable people; but we are also
giving them some concessions.

Therefore so far as the ends of
justice are concerned, they are al-
ready being met by this classification
that we have introduced into our
country. If a person ig economically
backward or poor; I think he can
reap certain advantages by being
called a member of the backward
classes, Therefore, these persons
who have gone over to Islam or
Christianity or Buddhism because
they do not like Hinduism, can, I
think, get those concessions  which
are given to the backward classes.

At the same time, T cannot under-
stand one thing. I think my hon.
friend, Shri D. A. Katti, js doing an
injustice to those converts to Buddh-
ists. How? Either they should be
placed on par with the so-called
Harijans or they should not be placed
on par with the so-called Harijans.
I do not believe in half measures. I
do not believe in giving a thing with
one hand and taking it away with
the other. That is not logic; this is
not good social justice. I would say
that we have given to these schedul-
ed caste and scheduled tribe people
special reservations. It is a big thing.
We have extended this reservation
for a further ten years. Now, he
says that we need not give them this
kind of political reservations. If he
had come forward and said that we
should give these persons all the
privileges that have been given to the
scheduled castes, there would have
been some justice in it, some force
in it. But this kind of half-hearted
attempt, this kind of halting attempt,
on the part of my hon. friend to
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give them one set of privileges and
take away the other set of privileges,
the major kind of privileges, is not
justice, is not natural justice, is not
any kind of justice.

Therefore, I would tell Shri Katti
and Shri Gaikwad that they should
evolve some other way of helping
these persons who under the lead of
Baba Saheb Ambedkar and some
other persons have given up Hindu-
jsm. It is not right that having
turned their backs upon Hinduism
and joined another religion as a
protest, as a kind of challenge; they
should again come forward to de-
mand some privileges which are
there and which may be given if
they are classified as backward
classes. Therefore, I say that this
Resolution suffers from a contradie-
toriness........

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri D. C. Sharma: Yes

st mwafa T o (FRYE-THaA-
gAgfaa wfaat)  wImsmer wIET,
§ gfraei & fed wer 9 ¥ 9q afraqq
# famam afl & g 1 AfET fve
Wt gz &t weare I9fqq faar w7 2
o fow @ 7z W@ T %
fE fomr gfeom @ afged & 99 7f7-
aqa T fay &, wAsr ot amfas,
sigs, derfors zeafe feadr o
Afaara gl &1 et g€ 2, =7y
wifed, TH®T § FHGT FATE | IHHT
FIOT 4z 2 fF SAR g w
ST AY @Y ¥ ) gHA T W AT
gfiesat 1 &Y &, 9 55 wenw 77 & 2
fF 3 frggn &, miawx gfez 73 57 A
g, AT ITR AW AT F AATWEIIE |
AT NT F1 WL A/ FC F Ghayqme
¥ gasr foeqr, A mife & AT
¥ gfaard g 1 T § | W WU
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zaer w17 faar smoo faegtA o ww
of@as &7 faqr & 9a8r amfow
wifgs AT dwfos fegfe &6 & &
qg9 9 91 "oy Y gAST AT AT
wfagF T # fawa wfgg )
fargrd | waA § s g fr
A gfawd gfaat &1 g & A
Wt faerdy =afed

ZT R F AT ¥ I =T F
qAGT FTAT E |

Shri Sadhan Gupta: May I submait
this, Sir? There is one other Resolu-
tion which can be taken up and which
cannot be concluded in this Session;
it will have to go over to the next
Session. Therefore, if you call that
Resolution at about quarter to five, no
harm would be done and no injustice
would be done to any other Member
who wants to move a Resolution.

Mr. Deputy-Speaker: How can [
do that if I have to give an hour and
half to the next one?

Shri Sadhan Gupta: You cannot
give an hour and a half to it; it will
have to go to the next Session. There-
fore, you can give 15 minutes to it to-
day and then the rest the next Ses-
sion.

Mr. Deputy-Speaker: Leaving it
half discussed can I call another?

Shri Sadhan Gupta: I mean this;
you can call the next one, Sir.

Mr. Deputy-Speaker: Does the
hon, Member admit that Shri Udda-
raju Raman is out of place? If that
is conceded, if that is admitted, then I
have no objection.

Shri Sadhan Gupta: You can give
half an hour to it today and then it
can continue next Session. Today we
sit up to five o'clock, I think.

Mr. Deputy-Speaker: Yes; then I

will call Pandit Tiwari, I will call
Shri Sadhan Gupta also.
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The Deputy Minister of Home Af-
fairs (Shrimati Alva): How much
time will I get, Six?

Mr, Deputy-Speaker: As much
time as the hon. Minister wants, If
the hon. Minister will be satisfled
with 10 or 15 minutes I will cal] her
at 3.50,

Shrimati Alva: You are giving
time to so many speakers. I would
alsp like to increase my time.

Mr, Deputy-Speaker: As much
time as she likes,

Pandit Tiwari; but he should not
iake more than 5 minutes. There
should not be any necessity for me
to ring the third bell. He will con-
clude with the second bell.

dfea groamo fawrt (Fafa)

I HIRT, AT qGH AW T P
SORT AF I AT F AT & 0 A I
I FT GHGT FQ@ &, T TF aA
@ AT & | dFEAw F g Sfaum
# o e faer gom & foaw of
ATIE FRG F AW & SAR F3
o far gq § # g@ w7
ol aF e g, A1 fF fargyes Fga
#t faq sy &, 7 41 few omy &, TaEy
TET T ATE T AT § | AT FeE
F T F1 wAmw 3AfMg Af feo
ST EfF T advae & dwTEAW ¥
faq oF wwa & F4TH & AN TIR
T fawar @, q@d @ @A
faern &, Arwfaat & o #3ww faeran
21 o gER wAww € oY o adk
I FgIeE FE F Tt A fag Tg §
3 wafwg fog g § fF feg @ &
g @ oX § oY gaa fR go & WY
ivat R F M AXE sAmr =@
auw wywr faeer Sifgd fr 7 s
Y YT F3T 9% | ag I fedr ggdr
arfa & aff & 1 w9 T[& Y qar T
427 (Ai)—4
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fo falt gt o ¥ 7@ v ad 3,
dgges Fe At | gl deger
FrEE FT A ez amay m@v E, S
¥ O, AR AR A giaad fet
g & T ol &) fawelr =fed (| afk
dvarE W A e faedr @
q T N F¥WT dFAE A
®1 foq o &, ady gaer Y faerr
aifed 4 | Afeq 9T T FT@® @
wgfvad @ 7 § @ A < fr
feg e & g3 =1 ¢ § Y @ T
fR ge g & sasr sox somy &
fr o s F Fei——

st o aro fag  (s=1) o
13 g 13 &, 3¢ ga, nfas gem
arafr

qfea 310 AYo fomrdt {ﬁﬁa’
Qﬁrrqgm’mﬁ'ﬂma’rwg

aﬁaq%ﬂrq&ﬁﬁqmq{}g
gafad a8 o 9% 9T ARy 7 @F g

st Wo ATo fag : Far Ffgee
g 7 ¥ I AT d¥addg wew @
arfr 1

JqreTw WP © 42 33 #E w7
oA wifgd

Pandit D. N, Tiwari:
mind them,

I will not

Mr. Deputy-Speaker: I will mind
them.

Pandit D. N. Tiwarl: I will mind
you, only.

W g9 qg ¥W 5 5 J9a€
A #1 famr 97 wgat & evwfoew
fed wnd, wgdt  ghar & 7@,
A ag, T wwwaT §, TEw w§Y & | waw
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# gmr Y ag wfed fF ag wamw
IH G FY fraar wifgd N Y w7 F]
FAT ISTT F A 7Y § 1 ot arfe &
gf, TR &7 g, argw g ar da g,
I I A qAr gy v g fw
Y7 FY TG FAT 7Y IST AFA, IH FY
AT gfaad = §, a 3+ g2 #
weg famdt wifgd | fagra &Y ag gWr
oifgd | fws s Tar g =AY &
a7 @ ¢ A W gEY & wea}
37 AT /Y qEF W & {99 7 feafir
HSEY €, S W9T 99 ¥ g1 @9 5 a5y
&, 3 9 o Fwad Tt F eprafiey
Fm g o Fefoa A g
§ TaTafaey | QY gretd § wrgEfoar
g g Tifed fa o o 7 & = wnn
T, IH HT WA FY S04 R T Oy of
arfe & & | T ooy g |5 a7 s
sr=gT grarT, wfer QAT =Y g 1 gy
dfqars ad A 7 §% glawr & 7w
qg 3413 7L, gH Y O § A9 AT TE®AT
¥ 1 e Axadda & & am wd a
7 Faww faw  feqer gmew @
HETeT TTEeR F vt w1 Y farera,
aq #1 g1 og giaar fowdt | aw a
ug & fir oF @ra ww F fad, o wod
| WIT F AT IR T
WA &, AT WIT FY HGT FEI &, I ¥
ford ag #awa faar mor | @ w e A
331 #T 9 afcada ¥ arq ggd g &
TR, g gl qF SYF ERr 7 F 0w W
Frad Sl § AT AT Q1 IT FT AET
ag o, g & i) &1 351 7dY g,
Ffet 7w glaar 1 7 gt & &<
wod fad «, ag 3rF «&Y A 93T |
gafad & wgar g fF av @ i9 w1
%W gfeewmor & 3@ @ wyar ww €,
7Y @ 7 gwwar g v fgeg wwre § oY
gheorm & 9 & a9 ag w=w
Y warfa 3w 7@ grm
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T Tg9 & anfe ift # aver agar
=&t | § wen g e g awrer F onfr
FY 59397 g | AT A et § o
sife #t swaeqr qEar w4v R, e
qg swaeqT Faw wfgaw ¥ faf =Y €,
qg ST FH ' HAAT U7 | FE Y
FIE W FTH FX, 99 7 A7 99 F
TR qH ST A | WS qg
r uF snfa &

ITETH WENLT 7 o 74T gAY
T mfewr § 7

qfsd gro Avo fomrdt : 9+ ® Y
ghem § 1 og el @ fs oo & gl
7Y &

IqeTR WERT - 7 qwar v
FENIAT I FEE Ft A ASIoT www F
wifee §7F 1 T g W@ E

Gfeq gro Ao famrdt : AL FEA W
wawa o8 & 6 o it ot 1w fray
srar & ferg awe w7 fF 9w & wirfir
smarqr W4 g% &, av wifa svawdr
& g F15 g1 Y, 7€ Ao W suqeqy
¥ grar g d7 ST oY T,
I F AAEI I &7 onfa g 4N,
Sy 6 WS & awel w7 ST 2,
el A onfr 21

st sy (fasnsge) @ SuTeTe
WENRA, § A¥ T B 94T, AT X F
931 9] S fagrT ¥ aEw @iy
AM:T & 72 fagra SEW S wwar
7gt | ot frrg @A € @2, gw WA AT
T /1A, orfe wqT H & w97 §, W
% TITE FTE FTAAAT QA § F-
afaa ofy, uF wifea aarar fg
¥ fog wfc & g7 @w &Y @00
I orfa & ¥ a1 eefee & & fgwa &
fad gaR $g gftom wredt 7 wed wy
FaR aw ¥ afrwfae won faw awmw
o IH KA F ¥ WA QT * A
{1 1 WY o= arrfir & g &l ghawrg,
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F ertfear g1 a1 sfaw, Ff @ 7,
37 ot g€ it § 7= ¥ g Awr g
ga, A g TaRT X 6T 9w ghaai
®1 i v, § Sfaw 7t qwwr |

g Ao d wgAr AT § vagr-
e & wvaew & | saagrior amat ag
¢ o onfer s F @7 F w0 A
fgg o & wewr £ & fad 9w &Y
worar JEY #1 wE F 1 WIS ST F
wggiaa arfe amr § syl mfer
sfa awr &, Sfe JYat 1 1€ ofa
AdT & | § & g TET AV F ¥ TR
fir 7 gfcem atg § A\ 2 sww alg
T\ &9 et Y 7 axg & ag= Ay
FHT | WX W I AT FT 9g9H
7Y awy & 5 w9 atg o atg @
"R FW g alg & W) ww &
g g fag 3 a1 ot gfew aYe §
97 & fagd g uw feewmr a1 o
Euic -

A a7 fF gax qWT oS
Faa foordem F1 e w7 @h
gl A ag 1 g @ d e @
i g, W fag fe wmsr w7 v
THAT T A gW 97 F1 wILdFaE
FATAS 3 9o &Y Wi FCFH A O
afre wzfar 71 & s afs € ale
1§ 9% Smar & a7 9§ ghrer ] A
wmafe 7 w3, afF iF 78 0gy T@-
faa wnfe & argufaa gfrar & om
Tg wT W @Y F  wwmar
ifcforg sov% § w7 & a3
I A w9 FY g o & w4,
ST ¥ grAfraa qiT FHT AT OF TE X
7 9T wfaw feeamr, § sfaa aff
gHEAT )

Wi A ®Y v wgy ol g,
Fgfomi Fa g wawd
W= oF § qm et & fafow aat ¥
gfor o 1 €, afs s g Y glaar
3 T A & o A YW IR F 9™
gt At Y Y @ Sfe 9 Y -
TR & § w7 ¥ it o g
fir 37 #71 T7 WK A |1 QAT AT
¢ | wafad 39 a3g %Y gerard "M
7 gwwar g e Al & forel g
& $aT 9% 9 Ft gawd fawr g
ag gadr ara § | i A gwr sifeeeg-
W &, dfaury @ 97 fodft 1 feame
T &, (@Eag #X F gfaad 2w g,
@ Far s avgt Wi ghom avgy
FT gH [AEE §T F WAT §T TH 7
 7dY Twwar fF gw ¢aT % a&T |
(AT T THIT FT Y q=Asa ATAT ,
T I F1 g2 # 9 o &< fgwy s
qY T sTagr # Ig AT TV ST AT )
wfad & g waew § guedl @
gQ W wmAgifw g F s fain
FWIE |

Shri Sadhan Gupta: Sir, I rise to
support the Resolution with just one
reservation about the exception made
in the Resolution regarding the re-
servation of seats in the Legislature.
It is obvious that the spirit of it, with
the exception of that particular clause,
is eminently logical and rational, de-
serves every support, When we
framed our Constitution and in fact
throughout our national movement,
we have not sought to provide any
advantage for Hindu society or give
the Hindu religion any special re-
cognition although seventy per cent
of our countrymen are Hindus, That
was a very wise policy and we should
stick to it.

We pave the Scheduled Castes and
Tribes certain privileges. We gave
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them these privileges not because they
were Hindus but because of the re-
cognition of the fact that we could
not progress in our country with one
section of the community in such a
horrible state of backwardness; they
have to be lifted out of their back-
wardness and therefore we have
given them these facilities so that we
may lift them out of their backward-
ness, For this reason we have con-
ceived of thesg facilities ag tempor-
ary, to be withdrawn as soon as the
Scheduled Castes and Tribes people
come to a level with other communi-
ties. From this point of view, therc
is no sense in denying these privileges
to the Scheduled Caste people be-
cause they have adopted another re-
ligion. The freedom of professjon of
any religion has been adopted by the
Constitution as a Fundamental Right.
Any Hindu can convert himself into
a Muslim or a Christian or a Buddhist
as he likes, That is his private affair
and he should not be penalised simply
for that conversion by changing the
rights which he would otherwise have
been entitled to, in the interest not
not of himself but also of society as a
whole.

I do not agree with Shri B. K. Gaik-
wad that the reason for conferring
these privileges is untouchability,
What is the question of untouchability
as far as the Scheduled Castes and
Scheduled Tribeg are concerned? It
jg not untouchability? It is back-
wardness. In my State, for instance,
untouchability is not prevalent in a
virulent form. It does not exist so
much. It is fast dying out, and yet,
the Scheduled Caste communities are
not very well off, They still face the
same problems of social backward-
ness. Therefore, it is a question of
social backwardness and not a ques-
tion of untouchability. As far as this
question is concerned, it does not mat-
ter whether they embrace Buddhism
or Christiansty. A social backward
people do not change their social back-
wardness, do not take out their back-
wardness, by embraeing a different
religion,
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Shri Narayanankutty Menon has
raised the question of the Christians
in Kerala who have been converted
from  Scheduled Castes. The same
principle is applied to them. There-
fore, I support this resolution as far
as thig point is concerned.

My reservation is about the excep-
tions made, I do not see why the
sponsor of the resolution, Shri D. A.
Katti, should have made an exception
in the case of Buddhist converts re-
garding the right to be represented in
the legislature. The right of repre-
seniation in the legislature is a very
salutary right, For instance, if Shri
Katti had not been in Parliament,
it is doubtfu] whether resolutions of
this kind would have come up, he-
cause in spite of all our best inten-
tions and sympathy for the Scheduled
Castes we are not always in a posi-
tion to understand them since we do
not come from that community, and
sometimes we are apt to lose touch
with them. Therefore, it is necessary
that the community should be re-
presented; by this process of reserva-
tion the community can be represent-
ed. So it is necessary for me to
state on behalf of the Party to which
I belong that if the resolution is
pressed to a vote, we will support the
resolution. We will vote in favour of
the resolution, but we wish to make
it known that we would vote for it
by taking into consideration that re-
servation should also be made, We do
not want that exception under the re-
solution.

Mr. Deputy-Speaker: When there
is no amendment to that effect, how
could it be done?

Shri Sadhan Gupta: That is for
the public to know.

Shrimati Alva: Mr. Deputy-Speaker
Sir, you have been pleased to extend
the time further for the discussion of
this resolution. However, nothing
new has emerged from the extended
time that you have been pleased to
give.
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Mr, Deputy-Speaker: Then I have
made a mistake!

Shrimati Alva: I do not cast any
reflection of that kind. Only, I was
looking forward to hear something
new, My hon. friend wants to ex-
tend the facilities, by this resolution,
to the Scheduled Castes people after
they have become neo-Buddhists. The
provisions of the Constitution are
known to each one of the hon. Mem-
bers here. We are trying to follow
the spirit of the Constitution as
well as the letter of the Constitution.
We would all like to eradicate the
caste system that has been an evil for
centuries past. But, however much
we try to do it, it stands before us
and stares at us. And now a new
way of introducing that caste system
is being afforded by this resolution so
that the caste will pursue even those
Scheduled Caste people who get into
the Buddhistic fold.

The facilities given in the Consti-
tution are two-fold. First of all, the
special privileges are there, which of
course are excepted in this resolution
of Shri Katti, namely, those items
which are provided in article 335, re-
garding posts and appointments, Seats
in the lecgislatures are provided for in
articles 330 and 332. Then there are
safeguards that are recognised in the
Constitution for the weaker sections
of the people of India and they arc
enshrined in article 46 of the Consti-
tion, The article deais with the eco-
nomic and educaional backwardness
and provisions to that effect have
been made in the Constitution. We
derive sanctions from these provisions
to promote and to ameliorate the
Scheduled Caste people and to give
them all benefit for the socio-economic
development and betterment. My
hon. friend wants us now to extend
these things to the neo-Buddhist.
One of the amendments—I think it
was the amendment of Shri Shree
Narayan Das—shows that the resolu-
tion is restrictive in nature. To that
extent I am of opinion that a reso-

lution of such a restrictive nature
which does not embrace converts to
other religions cannot stand. There
is a legal flaw, and therefore it could
not even be brought on the floor of
the House in this manner, However
since there was a large section of
people in the Maharashtra State who
have embraced Buddhism this reso-
lution has been brought forward, We
would like to know from the hon.
Member the number of those who
have become Buddhists in the Maha-
rastra State,

An Hon. Member: Five lakhs.

Shrimati Alva: However, this reso-
lution should have covered the con-
verts to other religions also, It has
been said times without number that
there are a few religions that pro-
claim the universal brotherhood of
man. (Interruption). What is true
of Buddhism is also true of Christiani-
ty and of Islam We do not want the
stigma that continues to remain in
Hindu society to be carried and pursu-
ed in those faiths in which there is no
stigma basically. Therefore, if Shri
Gaikwad who argued that you must
remain untouchabale after conversion.

Shri Narayanankutty Menon: Even
without reservation the stigma is con-
tinued in Christianity also.

Shrimati Alva: Let me have my say;
the hon. Member has had his say. So,
that argument will mean that that
stigma will continue because of the
narrowmindedness of society and the
evil social approach, But especially
the religions of Buddhism, Christiani-
ty and Islam as such do not sanction
this sort of distinction or discrimina-
tion in their fold. Shri Gaikwad said
that if you remain an  untouchable
after conversion you should get the
benefit of the untouchables who suffer
from that stigma.
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Shri B. K. Gaikwad: May 1 explain
what I have said?

Mr. Deputy-Speaker: Let us hear
hon. Minister. I will give him time to
explain,

8hri B. K. Gaikwad: There is some
misunderstanding,

Mr. Deputy-Speaker: 1 will give
him time to explain his position. Let
the hon. Minister continue.

15:58 hrs.

[SHRT JAGANATHA Rao in the Chair]

Shrimati Alva: Shri Narayanan-
kutty Menon said that the stigma
pursues the man even though he may
change his religion. It is very true.
But he does not derive that stigma
because the religion sanctions it. It
is because of the weakness of society.
Therefore, we do not want to recognize
the weakness that exists in society
and pollute even other religions that
do not have this stigma either by
sanction or by any other way.

Shri Shre¢ Narayan Das, quoted
from the Presidential Order—The
Scheduled Castes (Amendment Act)
Order, 1956. The matter is clear from
that Presidential Order. Personally,
speaking for myseli, 1 would like the
list of Scheduled Castes to shrink from
year to year rather than to sprcad all
around in society. According to that
Order—Amendment of 1856—no per-
son professing a religion different
from Hinduism and Sikkhism shall be
deemed to be a member of the Sche-
duled Castes. The main point that
the Mover of this resolution
had in mind is to get the bene-
fit for the socio-economic upliftment
of the community. 1 would here like
to remind him—of course, it may not
be very much, by and large—that even
among the Scheduled Castes we have
the Buddhists. There are rich people,
Their economic conditions are very,
very sound basically. By and large,
the people are not economically or
socially looked after by society. But
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that is no argument for this resolution
especially in the manner in which it
has been brought forward.

Article 46 directs that special care
should be taken. As I have said, the
emphasis there is no education and
economic upliftment. If we look to
this, the new-Buddhists certainly
would enter the category of other
backward classes. They cannot de-
mend the privileges given to Sche-
duled castes, having left the fold of
that way of life in which the caste
system is recognised, Therefore when
they go into other hackward classes
we have given them a proper provi-
sion not only in the Five Year Plan,
but also in the Constitution, The
various States are looking after the
other backward, We have not list of
backward classes in the centre; we
have left it up their own lists. They
have drawn up and provisions are
made for those who come under the
category of other backward classes.

16 hrs.

Rightly speaking, the neo-Buddhists
in Maharashtra should come wunder
the category of other backward clas-
ses. But the Maharashtra State have
so deemed it fit that they have given
the neo-Buddhists also the  benefits
given to scheduled castes. We leave
it to the States. The Centre does not
want to interefere with the States, If
he States so decide, they can do it,
but there is no additional provizion
made under ‘hat hecad, because we
cannot do that We want to follow
the spirit of the Constitution. There-
fore, they will get what the other
backward classes will get when they
get into other religions—neo-Buddhist,
Christianity and Islam.

In the second Five Year Plan, the
total provision for education and
other schemes was Rs. 8.30 crores.
In the third Plan, the total provision
would be, I think Rs_ f crores. It is
rising gradually, because we do recog-
nise the other backward classes as
considered and drawn up by the
States.
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Therefore, we do not want to stand
in the way of the betterment of socio-
economic conditions, becausc we do
believe that not only the scheduled
castes need help, but there are others
who suffer from no stigmas of caste
system, but still need help. As I said,
there may be a scheduled caste man
who may be very rich, as against
his neighbour who may be extreme-
ly poor and needs all the help.
Nevertheless, the principle underlying
it is that we do not want to open the
flood-gates to perpetuate the caste
system, as it was said by Shri Ghosh
on the last occasion of this debate.
He also cited, 1 think, the case of
Arya Samajists, who observe no caste
and demand no privileges. Likewise,
if you want to change into another
faith, you should have the courage.
Either you go into the new faith with
new aspirations in society, or you re-
main where you are and demand
your privileges, I think the two things
are incompatible that you become a
neo-Buddhist and still you want to
hand on to the caste system. T per-
sonally # el that it is not right nor is
it rational nor logical

Shri Sonavane: They like to have
the cake and eat it too.

Shrimati Alva: It also smacks of
double standards. The days of double
thinking, double-talking and double
standards should be over. We do not
want to have double-thinking and dou.
ble standards from our neo-Buddists.
We are very happy that with their
convition, they have gone into the
faith of Buddhism. We wish them
well; we wish them strength and we
wish them all the benefits that the
respective States can give to the neo-
Buddhists, wherever they happen to
be. It is for the neo-Buddhists to go
to the various States and dcmand, If
the States feel that their claim is right
and justifiable, then the respective
States must make their own provision,
The Centre has made it known to
Maharashtra State and the centre is
not in a mood to change its mind just
now nor in the future, because we
want a composite society now. If we
are going to pollute those religions
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which believe in the universal brother
hood of man, then there would be no
end taking the caste sysiem to a limit
from where one could not withdraw.

Shri Menon talked of Kerala. What
he said is quite true. What the mover
and my hon. friend, Shri Gaikwad
said is quite true, but that is human
weakness. That is, there is no logic
in arguing that because you are called
a scheduled caste, you should continue
to get the benefits as a scheduled
caste,

Now, 1 come to the amendments
that have been moved. There are two
amendments. The first amendment
that comes from Shri Manaen says
that it should be extended to converts
from Hindu religion to other religions,
I am not going to accept this amend-
ment. I do not think that the stigma
of caste, according to this amendment,
should be carried into other religions.
In any case, I do not think that other
religions also would like it  because
there is no sanction. Those who be-
lieve in brotherhood of man can give
no sanction to caste system. In bet-
ween two people, there may be caste
system. But the overall picture is
quite convincing. The main point is
that the whole policy now is that we
want to eliminate castc differences.
Therefore, we cannot accept that
amendment. Secondly the definition of
scheduled castes is declared by the
Presidential Order and we hold to it.
The historical basis for demarcating
groups of social disabilities is  well
known and we are looking forward
to the day—I hope with the coopera-
tion of the people in the House and
outside that day will come closer—
when these disabilities will drop one
by one as the socio-economic deve-
lopment increases in tempo and society
is cleansed of thiz evil. As 1 have
said, it is prosperity that is the great-
est leveller. The need is for educa-
tion and prosperity and towards that
end we have to go forward, not going
here and there and taking your label
of carsteism into different folds. That
is not the way. We want to lift the
masses through socio-economic mea-
sures.
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"Provisions are given by the Centre
and the States and we stand by those
provisions. Therefore. I oppose this
amendment.

Then, I come to the second amend-
ment which has been moved by Shri
Shree Narayan Das. My hon. friend
has suggested that a Committee be
appointed. I do not know what use-
ful purpose that Committee would
serve,

Mr. Chairman: 1 think only this
amendment was moved and not the
earlier one.

Shrmati Alva: I
were moved.

thought both

Mr. Chairman: On this one was
moved about the appointment of a
Committee; not the other one.

Shrimati Alva: I had the impression
that the earlier one was also moved
last time.

Shri T. B. Vittal Rao: It was ruled
out.

Shrimati Alva: Sir the constitutional
position as regards this amendment
of Shri Shree Narayan Das is clear.
The Committee will serve no useful
purpose and 1 have explained it very
fully viz-a-viz the State viz-a-viz the
Centre as to how the States have been
left to follow their own discretion, If
they do want to provide for the
Scheduled Castes in the Buddhist
fold, then they will do so.

Sir, this Resolution mainly pinpoints
all that has happened in Maharastra.
In Maharashtra also the neo-Bud-
dhists have acquired these benefits
and facilities but the converts to other
religions have not been given the
same in Maharashtra itself; maybe, be-
cause their number is small; maybe
because they do not believe in it.
I think, it is a healthy sign because
no one wants to go to enter a fold
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in which there is stigma. You get
into the new sunshine and you bathe
in that sunshine; you do not look
back, you march ahead.

The hon., Member, Shri Naushir
Bharucha has cited a case of the
Supreme Court. I have not got at all
the details with me. He cited, I
think, Mahanubhava Panth case of
1954, I think the Supreme Court on
facts concluded that the present day
Mahanubhavas admit to the fold per-
sons who elect to retain old caste
system and that no instance was pro-
duced of the joining of Mahanubhava
as such being outcasted and that the
particular individual had twice mar-
ried scheduled caste girls who were
not Mahanubhavas and also led Sche-
duled Caste agitations and processions.
It seems, therefore, that the ruling of
the Supreme Court would be appli-
cable to Mahanubhavas and not to
Buddhists. 1 am speaking from what-
ever little information I have on the
subject. However, we shall consult
the Ministry of Law. Would the hon.
Member, Shri Bharucha, be good
enough {o cite the case

Shri Naushir Bharucha (East Khan-
desh): AIR 1954 Supreme Court

Shrimati Alva: That is enough. So,
Mahanubhavas observe caste system
and, therefore, Mahanubhavas do not
follow a faith in which they eradicate
casteism altogether.

Now I think I have very fully ex-
plained our point of view. Therefore,
I stand by the other backward classes,
whose number may grow from year
to year. In fact, I would like that
number to grow and the Scheduled
Caste number to fall. That list should
shrink because by and large, the num
ber of other backward classes will in-
crease until economically India rises
up. However, we have some infor-
mation from the different States that
economic uplift schemes are already
in operation in States like Andhra
Pradesh, Gujerat, Madras, Mysore
and Punjab, and there js also reserva.
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tion in service. Speaking of reserva-
tion, I think the picture is clearing up
and more and more recruits are com-
ing, 1 think the day would not be
very far when we would be able to
say that the weaker sections are com-
ing up to a level that we expect them
to come up to.

About the two Five Year Plans, 1
have said that a number of schemes
are there to help them in the educa-
tional and economic field. We have
also schemes to send students abroad
from the weaker section of the peo-
ple and everything possible is being
done. Now, to become a Buddhist and
still hang to this narrow definition by
saying ‘I still remain an untouchable”
or “I demand the rights of an un-
touchable” is a contradiction in terms.
Either you are a Buddhist and you are
not an untouchable or vce versa. If
you are an untouchable, you can
never be a Buddhist because I do not
think the concept of Buddhism accepts
casteism especially this stigma that
existg in the Hindu society of which
society ¢ ‘herwise we are al] so proud
of. That stigma has come down the
centuries, We are all thinking in the
right manner and we want to reform
it and, therefore, I would request Shri
Katti, the mover of this Resolution, to
withdraw it, because his purpose is
served.

Now Neo-Buddhists are there in
large numbers in Bombay. So, Bom-
bay State is taking that into congi-
deration. We have left it to the dis-
cretion of the various States, and as
such, if the States co desire, they can
go ahead, Nevertheless, we hold our
own opinion that there shall be no
casteism, no Scheduled Castes in Bud-
dhism. That holds true, Therefore,
for these reasons, I want to oppose
the Resolution.

Firstly, the Government of India
have not drawn up any list of other
backward classes but have left it to
the States, We do not want to make
any invidious distinctions or make
special provisions for Neo-Buddhists.
We leave it to the States to decide
finally. Secondly, Shri Katti’s Reso-
lution is confined to Scheduled Caste

converts to Buddhism. There are
Scheduled Caste conversions to other
religions also. As I have said, there
is no justification for giving any
specia] privileges to the converts to
Buddhism alone We would argue it
that way and we expect the hon.
mover himself to cover that aspect of
it, because otherwise this Resolution,
as it stands, is far too restrictive in
its nature and it goes out even by it-
self without any opposition, because
it is a narrow Resolution that does
not cover the whole subject,

Then, we have left it to the States
to decide which classes should be
treated as backward classes and what
facilities should be given to them. The
question of facilities to be given to the
Neo-Buddhists is, therefore, left to the
various States in India. Therefore, on
these three grounds, and many other
grounds that I have explained, I op-
pose the Resolution and I would re-
quest Shri Katti to withdraw it.

Shri Somavane (Sholapur—Reserv-
ed—Sch. Castes): Muay I ask one ques-
tion? The hon. the Deputy Minister
said that there are many Neo-Buddh-
ists in Maharashtra, But she has not
given any figure, We do not know.
It is said that there are many. But
there is no data before the House,
Nor has the mover given any figures.
That is one thing.

Now, what ig the criterion to deter-
mine that one is a Neo-Buddhist? And
having become a Neo-Buddhist what is
there to prevent him from going back
and declaring as Scheduled Castes and
demanding all the facilities? [ want
a clarification on these points,

Shrimati Alva: 1 dc not know how
many have become Buddhists in the
State of Maharashtra. But the hon.
Mover himself when he spoke

Shrl Somavane: We do not accept
his figures,

Shrimati Alva: ... .said that there
are a large number of Neo-Buddhists
in Maharashtra, that Maharashtra has
accepted this and has given them the
facilities. About the second point, who
is to prove that one is a Buddhist, I
have not gone into the question as to
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[Shrimati Alval]

‘how one becomes a Buddhist, how he
ceases to be one, etc, That the mover
‘himself can explain,

8hri B. K. Gaikwad: Sir while re-
plying to the debate on the Resolution
the hon. the Deputy Minister said that
we are observing untouchability and
for the sake of facilities and safe-
guards we want that we should be
treated as untouchables. That was
not my point, My point was that Sche-
duled Castes live in villages, Even
after their conversion the caste Hindug
in that village treat them as untouch-
ables. That does not mean that the
Neo-Buddhists are observing un-
touchability among themselves,

My hon. friend Shri Sonavane said
‘that the number of Buddhists is not
known to him. He is perfectly right.
‘He must wait for some time, The
Census was over only recently, When
we get the figures, I can assure him
that in Maharashtra State he will find
that a majority of the Scheduled
Castes have been converted to Bud-
dhism. He will come to know that.

Shri Sonavane: See that they do not
relapse.

Shri Katti (Chikodi): Mr, Chair-
man, Sir, I am thankful to those hon.
Members who have taken part in this
debate. Thig debate was unexpected-
ly interesting. I had not expected that
‘hon, Members would take so much in-
terest in this.

Sir, while moving my resolution I
placed before the House the whole
case of the Buddhist converts from the
Scheduled Castes. In the course of
my speech at times I had to use strong
words. I was only speaking the
truth. Some hon. Members from that
side said that 1 used very
strong language and I  spoke
harshly. Sir, 1 only spoke
the truth and truth is always harsh.
Therefore, I cannot help if hon, Mem-
bers think that I spoke very harshly.

1 have listened very carefully to the
whole debate, and in particular to the
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hon. Deputy Minister. 1 had expected
that she would refute the points that I
had made. But unfortunately she did
not do so. She has totally misunder-
stood the whole problem and many of
the hon, Members have totally mis-
understood what the problem is.

Shri Sonavane: You do not know
the whole problem too,

Shri Katti: That day I said to be a
Hindu one must have a caste. Caste
confers a social status. There cannot
be any Hindu without a caste. The
scheduled castes are outcastes, They
are not encompassed by the caste sys-
tem. Therefore, they are not Hindus.
In fact, they do not belong to any reli-
gion. So no question of changing the
religion comes. Therefore, if they ac-
cept a religious faith, that alone can-
not force them to lose all the privile-
ges that they are having as a weaker
section of the society. That was one
point on which she could not threw
any light,

Secondly, the principle governing
the grant of these concessions to the
Scheduled Castes and the Scheduled
Tribes is the same. But when the
Scheduled Tribes people change the
religion, they are not forced to lose
these privileges, wheJeas when the
Scheduled Caste people change the
religion they are forced to lose them.
This is something very strange. The
principle is the same. I wanted some
reply from the hon. Minister in this
connection, but she did not give it.

Thirdly, to be a Hindu is not a con-
dition precedent to be entitled to claim
these rights. The true test is whether
a particular man was regarded as an
untouchable and has suffered on that
account—not that untouchability is
existing now and that he is still suffer-
ing—but whether the wounds he is
carrying on account of the caste sys-
tem. And on account of untouchabil-
ity, whether he has suffered, whether
he is disabled socially, economically,
educationally and in other respects. If
the answer is ‘ves’, then such a man
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must get all the facilities. Your aim is
a classless, casteless society. As Shri
Narayanankutty Menon has put it, this
is a class. This is one world, as I des-
cribed on the previous day, and these
people have suffered for centuries on
account of the slavery that was im-
posed on them. According to the
Constitution, you want to bring about
a casteless and classless society, and
you are marching towards a socialistic
pattern of society. In such an effort
that you are making, your duty is to
raise these people also. But ere you
giving to put them down because they
uaccepted some religion? What was
the principle on which you extended
these facilities to these people? What
was the basis? That is more import-
ant. The basis was the social and
economic disability. That is the basis,
Has it ceased?

1 explained the other day where the
weakness of these people lies. The
weakness is two-fold. One is that they
are backward economically, socially,
educatior ally and in many other res-
pects. They are a weak, helpless and
hapless people. That is one weakness,

Another is, the attitude of the peo-
ple towards them. What others think
of them is more important. I might
think that I am the Lord of the whole
world. But what you think of me is
more important. So, what the other
people think of them is important.
They all observe untouchability. What
the other people, Muhammadans, Caste
Hindus, Christians and otherg think of
these people today is more important.
‘That is another weakness.

The question is whether by change
of religion this weakness has
ceased to exist. It has not, That is
why many hon. Members have pointed
this out, and Shri Ganpati Ram said
that in spite of change of religion the
weakness still continues. Our ettempt
is to get rid of caste. We do not want
caste to exist in the country. We are
fully convinced that caste has com-
pletely ruined the whole country and
enslaved the country. Because of

caste we are divided into water-tight
compartments, and we must get rid
of it. To embrace Buddhism is to get
rid of casteism.

Dr. M. 8. Aney (Nagpur): This is
not a forum for preaching conversion
of religion,

Shri D. A. Kattl: I am not.

Dr. M. S. Aney: He is preaching.

Shri D. A, Ktti: The hon. Minister
said that I am trying to introduce
caste system, that I am trying to per-
petuate the caste system, whereas our
attempt is to eradicate it, We are out
to uproot this caste system. We are
opposed to it tooth and nail Our
attempt is to get rid of caste, whereas
the hon. Minister has said that I am
trying to perpetuate caste system by
this resolution. I am surprised,

Shri C. K. Bhattacharya: That is so.

Shri Sonavane: [t means that.

Shri D. A, Katti: Our attempt is to
get rid of caste. Hence, to say that we
are trying to perpetuate the caste sys-
tem and charge ug with that attempt
is indeed strange logic. Idonot know
in what way Shri N, R. Ghosh and the
other Members who say they are
against this caste system are going to
eradicate this caste system. But this is
the only way that we have found, We
believe in it. But, you may not believe
in it.

Then, the hon. Minister asked ‘Why
not give the same facilities to the other
converts from the Scheduled Castes?’.
Well, I am fully prepared. When this
principle will be accepted, naturally,
there will be that logical conclusion
that others will have to be given the
same facilities, if they suffer on that
account; I am prepared for that, But,
in that case, is the hon. Minister pre-
pared to accept such a resolution if 1
move again? That is the question that
I would like to put.



14509 Resolution re:
Shri Sonavanae: The hon. Member
may move and see what happens.

Shri D. A. Kufti: My hon. friend
Shri Narayanankutty Menon said that
there are Christians in Kerala and
they are also suffering, and they must
also be given the same facilities. The
hon, Minister says that this stigma is
not to be carried into any other reli-
gion. It is a wonderful thing, To ask
for economic help and help for educa-
tional upliftment and advancement is
a stigma! The attempt is to wipe out
the stigma. Nobody is taking this
stigma into another religion. We want
that this stigma should be completely
wiped out. That is our attempt, But,
here, the way of thinking is a bit diff-
erent, and rather strange. The hon.
Minister has again talked of safe-
guarding the spirit of the Constitution.
I am also saying the same thing. I am
saying that you must bring about e
casteless and classless society, where
you can find that your ideal of social-
ism can be realised.

Shri C. K. Bhattacharya: The Prime
Minister is doing it,

Shri D. A. Katti: We feel that the
socialistic pattern of society should
come about as early as possible, The
hon. Minister said that that is the
reason why the spirit of the Constitu-
tion has to be safeguarded. And she
cited article 46 of the Constitution,

I would like to ask her whether by
having this attitude, Government are
safeguarding the spirit of article 46 of
the Constitution. Article 46 says that
it is the responsibility of Government
to safeguard and protect the interests
of the weaker sections. And who are
those weaker sections? They are the
Scheduled Castes and the Scheduled
Tribes. Now, because of a change of
religion, that weakness does not cease
to exist. Still, these people continue
to be weaker. That is why, itis a
constitutional obligation to protect
these people who constitute a weaker
section of the people. I would like to
know from the hon, Minister whether
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by opposing this resolution, Govern-
ment are really safeguarding that
spirit.

Then, Shri Sadhan Gupta wanted to
know why I restricted this resolution
to educational and economic facilities
only, and why I had excluded the po-
litical reservations, @ When the Bill
was brought forward here to extend
the period of political reservations,
our party opposed it, We do not believe
in political reservations, We want
only these reservations in services,
economic facilities, and educational
facilities ete, just to help these people
to go ahead and be lifted to the level
of the rest of the society. That is o'r
idea.

Shri Sonavane: If he does pot be-
lieve in reservations, does he mean
that his party would not contest elec-
tions for the reserved seats? Can my
hon, friend assure us of that?

Shri P. N. Singh (Chandauli): They
are fairer than you,

Shri D. A. Katti: My hon. friend
takes pride in being called a chamaar, 1
cannot help it. I shall not take pride
in that. Even if you offer me a Minis-
tership here and ask me to agree to be
called a chamaar or a Scheduled Caste,
I shall refuse it; I shall not accept it.
I stand by my self-respect. I have not
sold it. I shall not barter it away for
some reserved seats. No sooner are
these reserved seats abolished than
Shri Sonavane will say exactly what I
am saying now. But, now, there is the
temptation, He is trying to please the
ruling party by saying this kind of
thing. I know why Shri Sonavane is
saying this. He does not know what
the number of Buddhists from Sche-
duled Caste is; he is closing his eyes
to the naked truth that is there before
him. And that is his habit.

Shri Sonavane: My complaint is that
these people do not stick to their pro-
fessions. That is my complaint,
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Shri D. H, Katti. I know what Shri
Sonavane is aiming at. Somehow he
wants to please the ruling party,
because he knows that the ruling party
is opposing this resolution, It is rather
a habit with him, somehow or other,
whether by this way or by that way,
by hook or by crook, to please the
ruling party just to get the ticket for
the election.

Shri Sonavane: No. We are point-
out all your defects.

Shri D, A, Katti: That is why he is
exhibiting that very thing, I regret
very much the attitude taken up by
the hon, Minister. However, 1 thank
ithose hon. Members who have sup-
ported me in respect of this Resolu-
tion.

Mr. Chairman: Does Shri Shree Na-
rayan Das wish to press his amend-
ment?

Shri Shree Narayan Das: No, I ask
fer leave of the House to withdraw
my amendment,

Mr. Cnairman: Has the hon. Mem-
ber the leave of the House to with-
draw his amendment?

E ot

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn,

Mr. D. A, Katti: I
drawing my Resolution.

am not with-

Mr. Chairman: The quesetion is:

“This House is of opinion that
all the constitutional safeguards
cxcept those relating to the reser-
vation of seats in the legislatures,
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granted and provided to the Sche-
duled Castes, be extended to the
Buddhist converts from the Sche-
duled Castes”.

Those in favour will
‘Aye’.

kindly say

Some Hon. Members: Avc

Mr. Chairman:
kindly say ‘No’.

Those against will

Severa] Hon. Members: No.

Mr. Chalrman: The ‘Noes’ have
it

Some Hon Members: The ‘Ayes’
have it

Mr. Chairman: Let the division bell
be rung.
16:34 hrs.

[Mg, DEPUTY-SPEAKER in the Chair]

Shri Braj Raj Singh: Why are the
Ministers not present?

The Minister of State in the Minis:
try of Transport and Communications
(Shri Raj Bahadur): The Ministers
are present.

Mr. Deputy-Speaker: The question
is:

“This House is of opinion that
all the constitutional safeguards
except those relating to the reser-
vation of seats in the legislatures,
granted and provided to the Sche-
duled Castes, be extended to the
Buddhist converts from the Sche-
duled Castes”.

The Lok Sabha divided.

AYES
Baneriet, Shei S54 Katti, Shri D.A Salunke, Shri Balasaheh
! S M . Shri N kutty . o
Bhaudauria, Sh‘ll'l Anun_bmxh Mullick, Shri B.C. Singh, S!m PN
Bharucha, Shri Naushir Nair, Shei C. K Sugandhi, Shri

Braj Raj Singh, Shri
Dasaratha Deb, Shri

Panigrahi, Shri Chintamoni

‘Tangamani, Shri
Thakore, Shri M

Patil Shri Balasaheb

Gaikwad, Shri B.K.

Ghosal, Shri Aurobindo
Gupta adhan
. §h:: trabiat

Ramam, Shri
Rao Shri T.B. Vittal
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Abdul Latif, Shri

Agadi, Shri

Ambalam Shri Subbiah
Aney, Dr. M.S.
Ayyakannu, Shri
Bahadur Singh, Shri
Balmiki Shri

Barupal Shri P.L.
Bhagst, Shri B. R.
Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharya, Shri C, K.
Birbal Singh, Shri
RArehm Prakash, Ch.
Brajeshwar Prasad, Shri
Chaturvedi, Shri
Chettar, Shri Ramanathan
Chuni Lal, Shri
Dasappa, Shri

Dindod, Shri

Dors, Shri D.5.

Dube Shri Mulchand
Bacharan, Shri V.,
Gupta, Shri Kam Krishan
Hathi, Shri
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Ighal Singh, Sardar
Jangde, Shri

Jedhe, Shri G. K.
Jinachandran, Shri
Joshi, Shri A.C.
Jyotishi, Padit J. P.
Kalika Singh, Shri
Kuashi Ram Shri
Krishna, Shri M.R.
Laxmi Bai, Shrimati
Mafida Ahmed, Shrimati
Mandal, Shri ]

Manjula, Devi Shrimati
Minimata, Shrimati
Mishra, Shri R.R.
Morarks, Shri

Murmu, Shri Paika
Murty ,Shri M. S.
Muthukrishnan, Shri
Narasimhan, Shri
Maskar, Shri P.S.
Nehru, Shrimati Uma
Parmar, Shri Deen Bandhu
Patel, Shri P. R.

Patil, Shri T.5.

Individual Income

Raghursmaish Shri

Raj Bahadur, Shri

Ram Shankar Lal, Shri
Ram Subhag Singh, Dr,
Ramaswamy, Shri 5.V.
Rampure, Shri M.
Ranbir singh, Ch,

Rane, Shri

Rao, Shri Jaganatha
Roy, Shri ishwanath
Sahu, Shri Rameshwar
Samanta, Shri 8. C.
Sutyabharma Devi, Shrimat:
Satyanarayana, Shri
Sharma, Shri D. C.
Shastri, Swami Ramanand
Shree Narayan Das, Shri
Singh, Shri D. N.

Singh Shri K,N.
Sinha, 5hri B, P,
Sonavane, Shri
Thimmaish, Shri

Tiwari pandit D. N.
Vvas, ShriR. C.
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Mr. Deputy-Speaker: The resut of
the division is:

Ayes—23; Noes—T4.

The Resolution was negatived,

16:36 hrs.

RESOLUTION RE: INDIVIDUAL
INCOME

Shri Kalika Singh (Azamgarh):

Sir, I am thankful to my hon. friend
Shri Daljit Singh, who has authorised
me, with the apuroval of the hon.
Speaker, to move this Resolution. Sir,
I beg to move:

“This Housc is of opinion that
in order to uachieve the goal of

socialistic pattern of society the
individua] incomes shoulgd be so
regulated that the gap between
maximum and mnimum income

is reduced to the ratio of 10 to
1"
The Constitution of India secures

justice, sociai, economic and political
and guarantees equalily of status and
opportunity to all Indian citizens.
Ther. is a eonstitutional directive that
the—

“State shall strive to promote
the welfare of the people by
securing and protecting as effec-
tively as it may a social order in
which.. ., . .

Mr. Deputy-Speaker: Order, order.
That atmosphere of division should





